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 Recently  LPG  dealers  had  gone  on
 strike  in  connection  with  supplying  gas
 filled  cylinders  in  place  of  empty  cylinders
 to  the  comsumers,

 ‘12.23  hrs,

 [MR.  DEPUTY  SPEAKER  in  the  Chair]

 One  of  the  reasons,  along  with  other
 demands,  for  the  strike  was  that  they  wanted
 to  do  away  with  the  home  delivery  system.
 The  difficulty  to  the  consumers  as  a  result
 of  stopping  home  delivery  of  cylinders  can
 very  well  be  guessed,  Whenever  the  Govern-
 ment  does  some  work,  it  does  with  the
 fmain  intention  of  providing  the  maximum

 acility  to  the  common  man.  That  is  why
 the  system  of  supplying  gas  cylinders  to  the
 consumers  by  the  dealers  at  different  places
 was  started  and  now  the  situation  is  such
 hat  the  dealers  are  resorting  to  strike  to  do

 taway  with  that  very  system.  This  makes  it

 very  clear  that  they  want  to  defeat  the  very
 purpose  of  the  Government,  I  can  under-
 stand  the  difficulty  of  the  dealers.  They  are

 dealing  with  the  connections  upto  10  to  15
 thousands.  The  consumers  have  to  be  sup-
 plied  with  the  filled  cylinders  in  place  of

 empty  cylinders  within  one  month.  With

 their  limited  resources,  they  are  unable  to
 meet  the  demands  of  the  consumers  and  this
 is  the  reason  that  in  the  entire  country,  the
 filled  cylinders  are  supplied  with  delay  to

 the  consumers.  This  is  a  common  complaint.
 Therefore,  I  suggest  that  every  dealer  should

 be  given  one  thousand  connections  only
 so  that  they  are  able  to  serve  the  consumers

 properly.  With  this  arrangement,  many
 more  unemployed  persons  wiil  be  able  to  get
 work.  This  will  also  help  in  fulfilling  the

 purpose  of  the  Government  to  provide

 facility  to  the  common  man,

 (vii)  Need  to  provide  stoppage  of  Chetak  Ex-

 press  Train  at  Harsauli  railway  station  io

 Rajasthan.

 [English]

 SHRI  RAM  SINGH  YADAV  (Alwar)  :

 Sir,  Harsauli  is  an  important  railway  station

 on  Delhi-Ahmedabad  metre-gauge  railway

 line.  It  is  located  in  district  Alwar,  Rajasthan

 State,  Harsauli  is  a  commercial  town.  There

 are  regular  passenger  bus  services  from

 Harsauli  to  Kot-Kasim  and  Harsauli  to

 Mandawar  and  Bebore.  Growth  of  passenger

 traffic  is  very  high  at  Harsauli  station  book-
 ing  office.  For  passengers  going  to  Jaipur
 from  Harsauli  railway  station,  a  train
 service  from  one  फ.  m.  to  12  O’clock  in  the
 night  is  not  available  at  all  and  after  3  p.m.
 no  train  service  is  available  for  the  passen-
 gers  going  to  Delhi.

 Thus,  passengers  are  facing  great
 difficulties  for  undertaking  their  journeys
 from  Harsauli  to  Jaipur  and  to  Deihi.
 Residents  of  that  region  comprising  of  at
 least  one  hundred  villages,  have  been

 regularly  demanding  for  stoppage  of  Chetak
 Express  train  for  two  minutes  only  at
 Harsauli  railway  station,  I  feel  that  the
 demand  is  fully  justified.

 I,  therefore,  urge  upon  the  Minister  of

 Transport  to  order  stoppage  of  Chetak
 Express  train  for  two  minutes  only  at
 Harsauli  railway  station,

 (viii)  Need  to  increase  the  number  of  direct
 trains  from  metropolitan  cities  to  Kerala,

 SHRI  K.  MOHANDAS  (Mukundapuram):
 Sir,  with  the  coming  of  summer  season  and

 starting  of  vacations,  the  railways  have  to

 cope  with  heavy  rush,  The  problem  of

 getting  reservation  is  a  acute  as  ever.  This

 is  particulary  so  in  the  south-bound  trains,
 especially  the  trains  bound  for  Kerala,
 Lakhs  of  Keralites  working  in  Bombay,
 Delhi,  Calcutta  and  other  major  cities  in  the

 north,  visit  their  native  place  during  this

 season.  One  has  to  plan  his  journey  and

 reserve  tickets  many  months  in  advance  and

 often  times  one  is  put  in  the  waiting  list.

 One  cannot  undertake  a  long  journey  with

 his  family  in  such  a  state  of  uncertainty,
 This  situation  breeds  corruption  and  the

 Government  has  not  been  able  to  root  it

 out.

 The  only  remedy  lies  in  increasing  the

 number  of  direct  trains  from  the  metropolitan
 cities  to  Kerala.  At  present  there  is  only  only
 direct  train  from  Bombay  to  Kerala.  There

 has  been  persistent  demand  from  people  for

 the  introduction  of  one  more  train  like  the

 present  Jayanti  Janata  between  Bombay  and.

 Kerala.  Bombay  has  perhaps  the  largest

 Malayalee  population  outside  Kerala,  and,
 therefore,  the  problems  being  faced  by  them

 in  the  matter  of  reservation,  etc.  are  very

 serious,  Similarly,  even  with  three  trains  the



 279.0  St.  Res.  re.  Disapproval  of
 Ordinance  and  Swadeshi

 [Shri  K,  Mohandas]

 people  who  travel  from  Delhi  to  Kerala
 face  the  same  problem,  Therefore,  in  view
 of  the  serious  difficulties  being  faced  by  the
 South-bound  passengers,  I  would  request
 the  Government  to  introduce  one  more
 direct  train  from  Bombay  to  Kerala  and
 increase  the  frequency  of  the  trains  between
 Delhi  and  Kerala.  It  is  also  requested  that

 adequate  number  of  summer  specials  should
 also  be  run  in  order  that  the  heavy  rush
 may  be  cleared  and  relief  provided  to  the
 travelling  public.

 12.27  brs.

 STATUTORY,  RESOLUTION  RE
 DISAPPROVAL  OF  SWADESHI  COTTON
 MILLS  COMPANY  LIMITED  (ACQUISI-
 TION  AND  TRANSFER  OF  UNDER-

 TAKINGS)  ORDINANCE
 AND

 SWADESHI  COTTON  MILLS  COMPANY

 LIMITED  (ACQUISITION  AND  TRANS-

 FER  OF  UNDERTAKINGS)  BILL

 [English]

 MR.  DEPUTY  SPEAKER:  Now  we
 shall  take  up  items  No.  12  and  13  together,
 The  time  allotted  for  this  subject  is  one  hour.
 I  request  Shri  Sriram  Murty  Bhattam  to
 move  his  resolution  and  speak  on  _  the

 subject.

 SHRI  BASUDEB  ACHARIA:  (Ban-

 kura)  Only  one  hour  you  have  allotted

 for  this  important  Bill.

 MR,  DEPUTY  SPEAKER:  That  5

 decided  by  the  Business  Advisory  Com-

 mittee,  You  are  all  members  of  the  Busi-

 ness  Advisory  Committee  and  you  people
 have  decided.  Now  you  cannot  ask  at  this

 stage,

 DR.  DATTA  SAMANT  (Bombay  South

 Central)  :  It  is  an  important  Bill,  Sir.  That

 is  one  aspect.  Secondly,  it  was  introduced

 only  yesterday...(Jaterruptions),

 MR,  DEPUTY  SPEAKER:  No,  no.

 We  will  consider  it,  You  take  your  seat.

 MAY  6,  1986.0  cotton  Mills  Co.  Ltd.,  (Acquisition  280.0
 and  Tronsfer  of  Undertakiugs)  Bill

 DR,  DATTA  SAMANT :  Yesterday  at
 12,30  p.  m,  only  it  was  introduced.  Only
 One  day’s  time  you  have  given,  We  have
 given  amendments  also  on  this.  It  was
 introduced  in  the  House  only  yesterday  and
 the  amendments  were  given  today  morning.
 They  must  be  taken  into  account.  Yesterday
 night,  we  were  working  upto  three  O'clock.
 This  is  a  very  important  item,  Only  Educa-
 tion  Policy  was  there  yesterday  but  today
 you  have  brought  two  more  Bills.

 MR.  DEPUTY  SPEAKER :  One  hour
 is  there  and  you  can  do  it  in  one  hour.

 DR.  DATTA  SAMANT:  Sir,  under
 the  rule  two  days’  notice  must  be  given
 unless  you  give  the  exemption.  Yesterday
 the  House  went  on  up  to  3  O'clock...

 (Interruptions),  Why  should  such  a  short
 notice  be  given?

 SHRI  BASUDEB  ACHARIA  (Bankura)
 Time  has  to  be  given  for  this,  Sir...

 (Interruptions  You  postpone  it  for  tomorrow.

 MR,  DEPUTY  SPEAKER:  They
 have  circulated  the  amendments  that  you
 have  given,

 SHR]  BASUDEB  ACHARIA  :  They  are
 not  yet  circulated,  Sir.

 MR.  DEPUTY  SPEAKER :  They  are

 being  circulated.

 SHRI  BASUDEB  ACHARIA:  We
 welcome  this  Bill,  Sir,  but  still  the  Members
 should  get  ample  time  to  give  amendments,
 to  improve  the  Bill.

 SHRI  C.  JANGA  REDDY  (Hanamkonda):
 Item  10  is  also  introduced  today,  Sir.

 MR.  DEPUTY  SPEAKER:  That  is

 already  over.  We  have  taken  up  items  12

 and  13,  not  item  10.

 SHRI  BHATTAM  SRIRAMA  MURTY

 (Visakhapatnam) :  Sir,  1  beg  to  move  the

 following  Resolution  :  स
 |

 “‘This  House  disapproves  of  the  Swad-

 eshi  Cotton  Mills  Company  Limited


